[ 8 December, 2023 ]

ANNOUNCEMENT BY THE CHAIR

MR. CHAIRMAN: Hon. Members, considerable time was taken today for the motions
for introduction of about 70 Private Members' Bills. | suggest that we may continue
with the consideration of Private Members' Bill beyond 4.30 p.m. till 5.15 p.m. After
that, permitted Special Mentions will be taken up. Is that the sense of the House ?

SOME HON. MEMBERS: Yes, Sir.

PRIVATE MEMBERS' BILLS - Contd.

MR. CHAIRMAN: Further consideration of the following motion moved by Dr. V.
Sivadasan on 9th December, 2022, ""That the Bill further to amend the Constitution of
India, be taken into consideration."

On 9" December, 2022, Dr. V. Sivadasan had not concluded his speech while
moving the motion. He may, therefore, be called upon to continue his speech.

*The Constitution (Amendment) Bill, 2022 (amendment of Article 153 and substitution
of articles 155 and 156)

DR. V. SIVADASAN (Kerala): Respected Chairman, Sir, here, the Constitution
Amendment Bill, 2022, (amendment of Article 163, substitution of Article 155 and 156)
is a very important Bill. It is in the public interest that the Governor's position is to be
filled not by the President under the advice of the Union Government. The Governor
should be appointed by the State itself.

The will of the people has to be respected. The Governors cannot act as
stooges of the Union Government. Sir, currently, Governors are working as tools of
the intrusion of the Union Government into the States. We have a lot of examples.
Article 1 to the Constitution starts with a sentence and | quote, ‘India that is Bharat
shall be a Union of States.” It proves importance of States. Federalism is a part of
the basic structure of our nation, basic structure of our Constitution. We all know, the
existence of our great nation, India, is linked with the existence of its basic character
i.e., ‘unity in diversity.’

* Further consideration continued on a motion moved on 9.12.2022.
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[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair.]

If the diversity is ruined, the majority of people will be marginalized. That means, they
will lose their identity, language, culture and habitat. It cannot help in their
development. Diversity is the basic principle of the federal structure of our nation.
Unity develops and strengthens in this diversity. The very structure of our nation,
India, as the Union of States, is built by the positive spirit of love, affection and
respect to diversity.

Mr. Vice-Chairman, Sir, our great nation, India, was not built by bricks and
stones or bullets and guns or missiles and force. It was built by the struggle of
freedom fighters, tears of workers and sweat of peasants. They have differences in
their opinion, they have differences in their religion, languages, ideas and identity.
But, above all, these differences have a deep commitment to values towards
humanity.

Sir, what do we see here? The rights of the States are reduced day-by-day by
the Union Government. Not only have the rights of the States, the rights and powers
of the Rajya Sabha, the Council of States, also been reduced by the same Union
Government through the Money Bills. If we fail to protect the interests of the States,
as representatives of the States, then the great values of federalism will be destroyed
by the rulers.

The world history reminds us the autocrats and their political parties have
always attacked diversity and have tried to establish their own power and promoted
only a monolithic culture. The dangers of this attitude had been proved by the
experience in various countries like Italy and Germany. We, as the representatives of
the people, as the representatives of the States of India, should oppose the attack
against the diversity, the steps against legislative rights of the States and
undemocratic style of functioning of the Union Government. In India, we have various
identities. It is our strength. The great forefathers of our nation told us to unite
against intolerance. Mr. Vice-Chairman, Sir, when the British colonial powers divided
the State of Bengal into West Bengal and East Bengal, the people of Bengal had
united and fought against bifurcation. Finally, the British Empire had to surrender in
front of a massive movement led by the unity of the people. The leaders of the
present colonialism — big corporates — have identified that one of the premier
enemies of them is the unity of people. That is why the ruling class of the country is
practising the same kind of colonial policy — divide and rule. Wherever the State
Government is taking the stand to promote the secularism, the Governors try to
promote the politics of hate.
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Sir, everybody knows that the Kerala State Assembly passed a resolution
against NRC and upheld the secular values of the nation, " The division of power is a
part of our Constitution. This is a part of our national character. The powers are
divided between States and the Union. But, day by day, the powers of the States are
being reduced by the Union Government. The Union Government is utilizing the
Residuary Powers to capture the powers of the States. Unfortunately, the Governor
has also become an instrument to implement the plan of the Union Government.
‘Education’ and ‘forest’ are two classic examples of violation of division of power.
These were the State subjects. But these sectors are now under the Union
Government. Similarly, ‘agriculture’ was earlier in the hands of the States. But the
intrusion of the Union Government has happened there too. The ‘dams’ and the
‘hydel projects’ in the States are also serious cases of capture of power. The State
Governments have taken stands against these kinds of interventions. But, some
Governors of the States have openly criticized the initiatives of the States. It has
widened the gap between the elected State Government and the nominated
Governor. The people of the State are requesting for more autonomy. But, the Union
Government is trying to pave the way for more centralized administration through the
Governors.

The States like Kerala, Tamil Nadu, and Telangana are fighting for their rights in
various ways. The representatives of these Sates are here. Sir, kindly look at the
approach adopted by the Governors in the States. They are standing against the
interest of their own State Governments. Centralization versus decentralisation is the
core of the clash between the States and the Governors.

Decentralisation is the spirit of the age. This means not only the autonomy of
the States but also the autonomy of the Panchayati Raj Institutions. It is also a
serious concern of the democratic movement in the country. Autonomy of the State
does not mean the autonomy of the Raj Bhavans. The existing wrong notions of the
Governors and the Union Government should be corrected. In the name of
Concurrent List or Residuary Powers, the Governors are holding the Bills passed by
the State Assemblies. The Union Government has so far ignored the demand of the
States to place, at least, the Residuary Powers of legislation in the State List. The
Ministers are here, but the Union Government is not ready to hand over these
Residuary Powers to the States. We have seen the examples of the usage of
Residuary Powers, in many ways, against the interest of the States.

T Expunged as ordered by the Chair.
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In agricultural sector, the Union Government had made new laws. But, they
were withdrawn because of the massive agitation by the people. Above 800 people
had martyred in that struggle. But, the Governors, the titular head of the States,
were silent. They did not make any single statement against the move of the Union
Government against the people, against the farmers of their States.

On the other hand, many times, the Governors have criticized the State
Government when the State Government intervened for the protection of the people in
the State. The State Assemblies in some States passed a resolution against the anti-
people laws made by the Union Government. The strongest position against the anti-
people laws of the Union Government has been expressed by the Legislative
Assembly of Kerala in the Resolution. But the titular Head of the State took the stand
against the interests of the State and also the farmers. Then, what is the meaning of
the words ‘Head of the State’? We all know that the federal structure and great
values of the Constitution will be destroyed by these kinds of legislations by the Union
Government. In education sector, State Governments are facing various issues.
Everybody knows that extreme centralization in education sector is one of the mottos
of the Union Government. The issue of NEET still exists. The representative from
Tamil Nadu is here. The Tamil Nadu State Government has taken a very strong stand
for the protection of the interest of their State in the education sector. Naturally, it is
against the interests of the Union Government; it is against the wishes of the Union
Government. The Legislative Assembly has passed the Resolution against the NEET.
The Governor of the State openly criticized the State Government and their principled
position on the issue of NEET.

The powers in the Union List are in the hands of the Union Government. They
are taking the decisions unilaterally without any inclusion of the opinion of the States.
Moreover, there is no formal institutional structure for the mandatory consultation
between the Union and the States for the legislation under the Concurrent List.

Sir, States’ revenue and the role of the Governor should be discussed here.
Why? This is an important subject. As regards the revenues of the States, some
States are facing a lot of problems because of the intervention of the Governor. In this
great Republic, one of the Governors in India openly told the public that he did not
sign the Budget Speech of the State Government. It has created an uncomfortable
situation in the State. The duty of the Governor is to follow the advice of the Cabinet.
The wise men who have adorned this post have worked in such a way. But, reality of
this period is that this wisdom is rare in Raj Bhavans.

The post-liberalisation period witnessed a sharp decline in the fiscal health of
the State Governments. Most of the States are facing fiscal crises. The important
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factor behind this fiscal strain is the policy of the Union Government. That is why the
States are facing fiscal crises. Many States have tried to introduce different alternative
measures to overcome the situation, but, unfortunately, then the Governors are
making hurdles.

The residuary powers of taxation in the sphere of services are being unilaterally
used by the Union Government to the total exclusion of the States. The GST captured
the entire right of the taxation of the States and LSGs. The allocation of money to the
States is linked with the reforms in the administrative sector. The financial allocation...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, may | just request
you? In the previous Session, you had taken about 21 to 31 minutes roughly. You
have now taken about 15 minutes. If you think about concluding shortly, then, other
Members will also get an opportunity.

DR. V. SIVADASAN: Sir, | will conclude in five minutes.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Since you have already spoken in the
earlier Session, that is why, | am just requesting you.

DR. V. SIVADASAN: Sir, | have already mentioned here the residuary powers of
taxation. The allocation of money to the States is linked with the reforms in the
administrative sector. The financial allocation of the Union Government is not charity.
It is the right of the States. So, the financial allocation should not be linked to any
kind of reforms by the Union Government. The Governors should stand for the
financial autonomy of the States. It is their duty. The financial burden of the States
caused by the Governors should be discussed. The fiscal crisis of the States and the
expenses of the Governors should be debated. | have received an answer from the
Government to my question that the total expenditure of the National Mission for
Libraries in the year 2019-20 is only Rs. 73 lakhs. The annual expenditure of some Raj
Bhavans is more than 30 times.

Respected Chair, the media has reported that Maharashtra Government has
given an answer to an RTI question. They revealed that the expenditure of Governor
for two years is sixty crore rupees. It is ten times of the entire allotted amount of the
Union Government to National Mission for Libraries. Currently, the expenditure of the
running of the Office of the Governor and the family of the Governor is the duty of the
State. This expenditure of the Governors should be audited by the society. The
Governors are appointed by the Union Government but the salary and other
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allowances are paid by the State Government. Appointed by the Union Government
but the salary is paid by the State Government! It is irrational.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You need to start wrapping up, hon.
Member.

DR. V. SIVADASAN: Sir, | will finish within two minutes.

The salary of the representative of the Union Government, appointed by the
Union Government, should be paid by the Union Government. The burden of the
salary and upkeep should not be transferred to the States.

The Raj Bhavans are representing the colonial era of India. A majority of the Raj
Bhavans are not only the residences of the Governors but also their leisure houses.
Look at the existing expenditure and facilities of the Raj Bhavans. In Maharashtra,
there are four Raj Bhavans -- Mumbai, Nagpur, Pune and Mahabaleshwar. Sir, one
Governor is residing in four palaces in a single State! A palace for three months ! That
means, for the rest of nine months, the palace is empty. Then how will this palace be
maintained? When the Governor is not there, who will occupy the palace?

Sir, crores of Indians are living without a shelter. But a Governor, the titular
Head of the State, is using four palaces. Why are these kinds of practices
continuing? During the travel, the VVIPs, the Chief Minister and Ministers are utilizing
the circuit houses or guest houses. Then why are there the permanent palaces for
the Governor in different places? They hardly stay in these palaces.

Sir, Uttarakhand has two Raj Bhavans — Dehradun and Nainital. Nainital Raj
Bhavan occupies 220 acres of land which includes a 45-acre golf course.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

DR. V. SIVADASAN: The residence of the Governor is a highly restricted area. But
the golf course is of 45 acres. The State Governments should ensure that this land is
properly utilized. And, in Tamil Nadu, there are two Raj Bhavans.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | am giving you the
last minute. Thereafter, | will move on. | have already indulged you in the previous
Session. You have spoken for 31 minutes. Please conclude.

DR. V. SIVADASAN: Sir, | will mention only the residence of the Governors. In Tamil
Nadu, there are two Raj Bhavans — Chennai and Ooty. The present area of the
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Chennai Raj Bhavan Estate is 156 acres. Itis in the reserved forest area. It might be a
buffer zone. In Tamil Nadu, the Governor is in the buffer zone. Ooty is one of the
noted tourist places of the country. Is the Governor a tourist? There is a winter
palace and a summer palace. How rich our country is!

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | will have to move on.
| am moving on.

DR. V. SIVADASAN: | will conclude within a minute, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. Your last
comments, please.

DR. V. SIVADASAN: Sir, in West Bengal, there are two Raj Bhavans, one in Kolkata
and the other at Darjeeling. In Odisha, your own State, there are two Raj Bhawans,
one at Bhuvaneshwar and the other at Puri.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | think | will have to move on. | have
given you time. | have requested you repeatedly. Please, make your closing
comments and then we move on.

DR. V. SIVADASAN: Sir, | am concluding.

The Governors, the titular heads of States, are creating hurdles in the
administrative functioning of the State. This august House must discuss this matter
seriously. | would request all hon. Members to take the initiative to stop these
hurdles, the wrong practices of Governors and try to end the colonial era practices in
our country.

The question was proposed.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Motion moved. | now
call upon the Members whose names have been received for participation in the
discussion. Hon. Member, Dr. Anil Agrawal; nine minutes have been allotted to you.

S1. A AT (IR YY) : HBlGd, WRA AL B Uh FagRal <el § b
fordl bt ug wR, fHar ff Haenfe HveT IR Bls A1 Bls Hid ddb STex I8dT &1 39
GfGET H Sl T9R BT U &, 98 dgd 8 He<dqUl Ue &l o9 |fdgr FEfarsi |
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YRR Aqem & g97g1, d 9gd Aid GHST DR 59 UG Bl 9141 711 39 98 |)
BN Igd &1 [IgT &fth I8 &1 A SI 3 Rl A A< &, H ST Wl Flr=1 =g b
I IAATT H SN TR & - HeMied 31 ARG Alewis W |18 - d Uh 95 ol 30
hIeR &l 3R 3T Id! W G, AT AT AT 6 arad H g fhl g™
fth o W Y 32 21 fEggon iR o &7 9 9 11 € - S, S9 % IR H vl
3R 3Tl b A1EIH W d S dleid &, GRT <2 Sd! dIdi Dbl GodT &1 FHAN Afeehpier
HeMieH U &, SIl aR<Id ¥ 9gd ol [JgM 8 3R J |fdem & I&d & wy H T A
BTH B &l AR T 71 ST BT, 3R I9 914 DI A [ofAT SY, 1 S GRT Haem-h
ST 8, 98 ILART SITQIT; Sil hiv U I &l BRI U AP &, TG &, Udh aXid]
2, 98 TRT &1 GXT FATK 81 ST 3R TT Ta-ed, Sl g7 & M, 9 & kg 9
HTAT B SIS, ST 1 ST &S IR Aldditid ol § UH |l @ g9 &
31 S &, FTal Big TSI el gicll, ! BIg faaryRT T8l gl d
T 91 & R g DR AT Y 31R I a1 I ATHT] DR Dl DI DR &

eI5d, WX fag™ {3 1 il w81, fO7 UeR 4 HeMied bl 8T 3R d 99 U
DI SERT A AR &, ITH ITH] Sl HolTH 2, SEH I8 d1d ¢ & I8l & Sl
THYAUS &, g8l @I Sl GRARMIES &, g81 & Sl dRURYY &, d 99 7d
AETHIRH D1 19 B, Solde &1l HBIGd, ¥C H 3ifas! At [HFRER &1 Sl g1
BT &, 98 AAldhdiadh el I BT 81 3R U W H &l Albdid awey,
ST Sofde S &1 SITGT, A1 2T BHAR HiIg AT &1 Ta+% & U8 U g &
T Sl IRYST T, I8 g1 TRE F f$Hic 81 Srgm|

Teled, WX 3 7 3+ fde1 9 veb gerra I 4 e 2 o oR o€ vHuaTst
e, A1 9 AR Bl ST Fdhd &l TaR & U8 W g9 3§ Sl F1gRe 8l 7, 98
ST TSR STl & §IRT BN 51 IISURT BT UG elected UG g1 HBHIRH MG URT il
&1 S G149 BT &, SAH & I8 F9T & I 107, ol AT & FIIST 31k Iy
FHT & FFGIT AAGH B &l MLAs AR MPs, Fddb Ad B different-different
values Y& &1 QX S H U 984 & Al deid I 98 19 BId1 & 3R 39 g
P IMYR TR TTHRH IR &b IS UR PIs Ah AR BIdT 81 STH! integrity BT AT
I9% ERT nominated &fth B fh¥ll I THR I IdhT BT T W QAT - WX TITA o
g Sl el sl

# amae! qd 3 Y of ST =nEd €, ife g3 i & fh R A TR Fug ¥
NI & B B $B ORI H 39 ISR & a1 I8 2, a1 3R S 18
e &, I 31 o1 © f 98 Teeid S9d A 7, offdh s1fdrater Amiell # 39 UhR
D] FIRYT &1 © AR TG DI Y1 Yeb TRAT 81 3T I8 SR [ T T FeAaeid
B &, 519 81 19 BIdT B, 9 GAY IR BT b1 grIce Ad 811 gl R
TR AT ISIRT & URT 8- 1 S o, a1 91 oan 2 b S 1 & g1
HIGT T T 8 - b MFRER DI 29 [T B FaT 8, I7dhT A+ H 9gAd
RiIg BR & AT 8 - T8 Sl YR B QX1 Ufeh 1 8, I8 JHIfdd 81 Febell 2
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W,ﬁ%ﬁlﬁﬁ?’lﬂﬂﬂ?%residenoes?glﬁﬁgv_'a?w%ﬁ?ﬁﬂﬂ?%?ﬁ
A 2, A Bl IR 81 H YD IAMT AIG b IISTHaT IR H by -bs ol
SIIGT 2, W S99 Udh GsT AT &1 S d &l AeMied &b foly IRIEdT Y& &, aTd! &l
ST IISa 8, 98 980 IR fhdl & gRT Yol [HdT STl 8, ST Hhedisl & §R]
ST T ST §1 S RS9Il | 519 A8 T8l 9l ¥8d, a9 4 e & Jiamgdl
IS IT 1o19a | a1 B &1 I8 Ueb Ul ael &, Sl GReET ol efte 4 41
ST B FE IR AR 95 IR Y VA ARG B 8, 9 99 wee # fafvie awa €
31R fafTe Rt FHY I GRETT B fARIY T @1 STl &, Tl D! I ISTHd=1 H
BT ST &1 d ISIHd GRET B €t J 984 A0] Alhed UR T, D! JReall
T B &, TAIY I HSMH2H Afhdl Bl S DI GART I I1dbI Bl =g
B 2, 3R 9 forand R 81 oIl 2

HBIGY, 3T AIEUfd ABIGd §RT R &I g S &I, TITd B BT Sl
R¥cH g, 98 Wl 98d AIBAiFD 81 3R ITH &4 [l Al ThR B! OSBTS B Bl
HITRT A, Tl 3 a1 2 5 ST Rfee 9gd WRIE 8RN §9R J&T Sl TaR &I
UG &, 98 UP 98d o] ecayUl Ug & IR ST ARBR &I ATH] Bl Ub+T Bl ThHTH
STRAT g1 ITSIUTA B! RUIS & MR UR Iz uafcl S9H ggd AR 070 e 21 <fp
§ g2l g8 Al 9T A1Ear g 6 99 et iR Al g94R STl §RT 999 -990 W)
Sfd dRaTs ®F T Bl IR fhd) Ag™ied ISuTel §RT hls Tord <ok forar
g, I U8 9gd IR 10 $IC | Tefsl gU 81 fIRIve S5 <11 1ol <refsT gV &, d
Q@ﬁ‘ﬁ&%, SIT fob TRBR & formation ¥ related %, IRBR b g9 A related &1 A
e & 20y oF A dd) e AR & AR, e fHer o geq |
TG AT BRAT - Y 1 IR Bl AR R &, I B IR Aoiol §8 8, oAb 314
I TfrerTer FHA ~aTaTerdl gIRT Si 0T /I £

IUFHTETE (ST. IR GT=T): 1T TS, TP I U e BT I8 3R 947 &

S1. 3IIe ITATE: BIs I1d T8l, H D[S Bl g, 9| ARGy, IS4 Hl Sl Fawmy
el €, 9 Ul <& € fo ST 9 arfdrater (i, S HemfEH IsuaTd & gIRT forg T,
a8! U upheld BT &1

§ g 370 3 9 I8 JTRIY ST o d 59 A Bl arqd ol g1 qdhar 2 fh d
R BRI AT 3 BT & 919 9 59 [ DI AR 81, olfh G oIl © b
3R U8 [l a9 o1, 1 HiAGr &1 FgiaT el IR &1 |iaem g9 e
7 98 A -FHSIBR 11 51 I8 U U1 UG &, Sl (6 954 a1 HdaT-1d ug 51 q3I
AT & 5 R &9 I9H ot Wt JoR A vevrs &, A1 I8 Ifed T8 gRml J3
AT & o § QX e A I8 3TRIY B [ 9 a1 & faR1e H 3191 7d | g=aTa,
Y feve, ST 9YRd|
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Dr. L. Hanumanthaiah. You
have 15 minutes.

DR. L. HANUMANTHAIAH (Karnataka): Sir, the Private Member Bill moved by Dr.
V. Sivadasan is timely and this Upper House, with the representation of different
political parties, has to discuss it thoroughly, and | request the House to have a
unanimous decision in implementing the Bill so that there is no friction between the
Central Government and the State Governments, particularly, the Government in the
Centre and non-political attitude can prevail in the States.

Article 153 says that there shall be a Governor in each State and one person
can be appointed and he can be given charge of two or three States. A Governor is
appointed by the President and is a nominee of the Central Government. It is stated
that a Governor has a dual role. He is the constitutional head of the State bound by
the advice of the Council of Ministers of that particular State and he functions as a
vital link between the Union Government and the State Government. The Governor
has the power to grant pardons and reprieves according to Article 161.

The Governor, who is the head of the State, except under some conditions
where he can apply his discretion, has to take the advice of the Chief Minister who is
the head of the Executive in the State. The Governor appoints the Chief Minister and
other Ministers according to Article 164. He gives the assent, withholds the assent or
reserves the Bill passed by the Legislative Assembly for the consideration of the
President.

Then, the Governor may promulgate the Ordinances under certain important
circumstances according to Article 213. The Governor is envisaged as the apolitical
head. This is a very important factor to be considered. He is always an apolitical
head who must act on the aid and advice of the Council of Ministers. However, the
Governor enjoys certain discretionary powers granted under the Constitution, for
example, giving or withholding assent to a Bill passed by the Legislative Assembly,
determining the time needed for a party to prove its majority, or, deciding as to which
party must be called first to do so generally after the hung verdict in any election in a
State. There are no provisions laid down for the manner in which a Governor and a
State must engage publicly when there is a difference of opinion. There are no
provisions laid down so far in this regard.

The Governor has a five-year term in Office. In 2001, the National Commission
to Review the Working of the Constitution held that the Governor owes his
appointment and his continuation to the Union Government. There is an
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apprehension that he is likely to act in accordance with the instructions received from
the Union Council of Ministers. It is only an apprehension, but it is not the fact.

In the Constitution, there are no guidelines on the exercise of the powers of the
Governors with regard to the appointment of Chief Minister and dissolving the
Assembly. There is no limit set as to how long can a Governor withhold the assent to
a Bill. The Governor sends a report to the Centre which forms the basis of the Union
Cabinet's recommendations to the President for invoking Article 356. This is another
article which the Governor has to follow very carefully in the interest of the Centre as
well as State. Sir, attempts have been made to address concerns over the alleged
partisan roles played by the Governors and it is the question which we have to
address today.

On the issue of changes in the selection of Governors, the National
Commission to Review the Working of the Constitution (NCRWC) appointed by the
Atal Bihari Vajpayee Government in 2000 suggested that Governor of a State should
be appointed by the President after consultation with the Chief Minister of the
concerned State. It has to be noticed. But, Sir, no Central Government so far has
followed this recommendation of having a consultation with the Chief Minister.

Sir, the Sarkaria Commission set up in 1983 to look into the Centre-State
relations proposed that the Vice-President of India and Speaker of the Lok Sabha
should be consulted by the Prime Minister in the selection of the Governors. It was a
proposal by Sarkaria Commission, which gave landmark reports during that period.

Sir, let me also mention about the Punchhi Commission under the
chairmanship of Justice Madan Mohan Punchhi. It was constituted in 2007 to look
into the Centre-State relations and it proposed in its report that a committee
comprising the Prime Minister, Home Minister, Vice President of India, Speaker of the
Lok Sabha and concerned Chief Minister should choose the Governor. It was the
recommendation by the Commission. It also recommended deleting 'Doctrine of
Pleasure' from the Constitution but backed the right of the Governors to sanction the
prosecution of Ministers against the advice of the State Government. It also argued
for a provision for impeachment of the Governor by the State Legislature. These are
the duties of the Governors which have to be followed meticulously. Unfortunately,
what is happening today, what are the comments in the public domain, how Governor
offices have been treated by the Central Government and why are the State
Governments forced to go to the Supreme Court to implement the constitutional spirit
on which they do not have clear guidance! The Supreme Court's question is: Can
Governors kill the Bills passed by the Assembly? It is the question raised by the
Supreme Court. The substantive part of the Article 200 empowers the Governor to
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withdraw the assent to a Bill but in such an event, the Governor must mandatorily
follow the course of action -- which is indicated in the first proviso -- of
communicating to the State Legislature, as soon as possible, a message warranting
reconsideration of the Bill. But, in most of the cases where State Governments are in
front of the Supreme Court today, the minimum requirement of sending a message to
the State Legislature, as soon as possible, warranting the reconsideration of the Bill
has not been followed. Many a time, Bills have remained pending for years in the
offices of the Governors. It is the major loss caused to an elected Government by the
Governors, who are the representatives of the Central Government. That is the major
issue which is under discussion today.

Sir, Babasaheb Ambedkar, during the drafting of the Constitution, said in the
Constituent Assembly on November 4, 1948, and highlighted the need to defuse the
constitutional morality in Indian society. He also said that it is imperative to deepen
the democracy which is only a top dressing on Indian soil, which is essentially
undemocratic. Sir, after the journey of these 75 years of independence, the
constitutionalism in India provides the perfect context to revisit the idea of
constitutional morality. That is what Ambedkar said in 1948. It is also said in the light
of the ongoing tussle between the Governors and the elected Governments,
especially in Kerala, Maharashtra — of course, not now as the Government there has
changed — Punjab, West Bengal and Tamil Nadu. The noticeable factor is all these
Governments are non-BJP Governments. That is what is to be noted today. Sir, the
Supreme Court has expressed serious concerns about the delays by the Governors in
giving assent to the Bills passed by the State elected legislators. This violates the
constitutional provisions and the doctrine of constitutional morality which Ambedkar
was talking about. Sir, the Constitution of India envisaged the role of the Governors
as custodians of constitutionalism irrespective of States. However, owing to the
nature of appointment using nominee selection by the Union Government, most of the
times, the Governors abide by the obligation of the ruling dispensation rather than the
constitutionalism. This is the major observation at these times. This has deepened
the crisis between the Union Government and the State Governments. It is eroding
the principle of cooperative federalism. The conduct of the Governors in these States
has resurrected the question of the need to continue the Governors in office in a
parliamentary democracy. That is a serious crisis today. So, the fact that there is a
conflict between the Governor’s office and the elected Governments is a very sad part
of the democracy, a serious concern of the democratic process. The immediate
consequences of this trend are affecting the public governance and administration
and eroding the harmonious relation between the State Governments and Central
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Government. It also affects the Governor’s office and destabilizes the elected
Government as they are under pressure of non-performing the governance. The
Union-State relations and overall federal scheme of Constitution are in a state of
disequilibrium.

There are some solutions suggested by the experts of the Constitution and the
people who have the experience of 75 years of independence. Firstly, the State
Government must be consulted before the appointment of the Governor by the Union
Government. This is a suggestion, as recommended by the Sarkaria Commission.
This will ensure much needed consultation between the Union and the State
Governments, thereby strengthening the relationship between both these
Governments in the true spirit of cooperative federalism. Secondly, the Supreme
Court of India must direct the Union Ministry of Law and Justice to frame the
guidelines for the Governor’s office in consultation with the Law Commission of India
to assent the Bills on time to avoid unregulated delays in the future, which is very
much required.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have one minute
more.

DR. L. HANUMANTHAIAH: Yes, Sir. | will go according to the time limit.

Thirdly, empower the office of the President of India to recall the Governors
who are the subject of the constitutional violation in discharging the duties as per
Article 200. Article 200 has become a serious concern today. Governors are playing
with it. The discretionary powers given to them by the Constitution are not followed
with judicious thinking and judicious decisions.

Lastly, the time has come to remove the word 'otherwise' in Article 356
through a constitutional amendment as Governors have misused the word to dissolve
many elected Governments in the States.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you.

DR. L. HANUMANTHAIAH: Sir, this is the last sentence. This will curtail some of the
discretionary powers and prevent misuse of Governor's office by whichever Union
Government is in power. If these things are followed, then, the Private Member's Bill,
which we are discussing, will have some fruitful decisions. Thank you very much, Sir.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Jawhar Sircar, you have seven
minutes.

SHRI JAWHAR SIRCAR (West Bengal): Thank you, Sir, for giving us this opportunity
of supporting the constitutional amendment brought in by Dr. V. Sivadasan to
introduce election of Governors as a mode to save the Constitution. | as a legislator
and you are all legislators, we are all part of the overall structure of governance. One
of the most depressing news that we have heard in the last few days is the manner in
which a Governor -- | am referring to the Governor of Tamil Nadu -- was pulled up by
the Supreme Court for exceeding his jurisdiction. The Supreme Court has intervened
from time to time pulling up the Governors of Kerala. Our Governor in West Bengal
has set new records. The Supreme Court has intervened from time to time pulling up
the Governors of Maharashtra for exceeding their powers. This all emanates from one
mischievous word -- | used the words ' one mischievous word ' -- in the Constitution
and that was a legacy of the colonial past. And this word 'discretion’ is found in
Article 163(2).

This is a colonial legacy. We all speak of colonial legacy but we do not know
how to define it. Anything that militates against our way of thinking, anything that
militates against what | call the culture of Ganga valley is said to be colonial and fit to
be drubbed out. It is not so. Colonialism spells itself out through the mechanics of
power and hegemony. And this has been proved through the continuation of the
powers of the institution of the Governor in a democratic, federal set-up. This post
came up from the Imperial Act of 1919. It was carried on through the Government of
India Act, 1935. | would inform my hon. friends on both sides that the Deputy Chief
Minister of West Bengal at that time, Shri Syama Prasad Mukherjee, whom they
respect a lot, had a series of guerilla wars with Governor Herbert who did not allow
him to exercise his democratic powers.

In a free, federal and democratic India, we should have learnt a lesson and
circumscribed and cut the wings and cut the talons of the Governor. Instead, we put
Article 163(2).

Today, this Bill seeks to bring an amendment to Article 153 to introduce
elections. We can't have a diarchy, Sir. This is a democratic polity. You can't have
two Governments of India. There is one Government of India that is elected by 35-37
per cent votes. We respect it. So, respect also the State Governments that have
been elected by the same electorate for governing the States. Do not assume that
just because you have a colonial post, you can interfere with it; you can trip it; and
you can sabotage it whenever you feel like it. You cannot. You have learnt your
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lessons while in the Opposition. You will learn those again when you come to the
Opposition. Having said that, West Bengal has the singular fortune of being out with
the Central Government for 49 years.

Two-three generations! My generation has never seen any amity, and the
instrument of the post of Governor is used for every purpose including the interference
with the intrinsic law and order powers of the State. If there is any comment to be
made, let the Home Ministry come up and make a comment. But why should a
Governor be advised by an Under Secretary? | am saying this, at the cost of
contradiction, all Governors, irrespective of regime, are run by diktats issued by
Under Secretaries and Deputy Secretaries of the Ministry of Home Affairs. Come,
challenge it and say, "No'". | will ask for the correspondence. | know what | am
talking about. It hurts the self-respect of any thinking person. The bureaucrats of
North Block cannot be allowed to have a free run over the democratic aspirations of
different peoples of India.

We consider the post of Governor to be largely protocol and largely ceremonial
so that the Chief Minister does not have to run to every function. H e 979 B <
But, then, you can't bear such huge expenditure; you can't go in for such huge
expenditure at the lavish scale, as was mentioned. The lavish scale itself, whether
the Bill is passed or not, is a subject that the Government may like to review because
it smacks of colonial imperialism. | am giving a merit only. Suppose you had a similar
institution in the Government of India; suppose you had the President telling you
morning and evening 3TTA T& TTold fh3T, MU I8 TTeld b3, 3MUH o Us 3ifex...
You can't run; you are insulting the people who have elected that Government -- the
Central Government or the State Government. You cannot run. We had a small
instance of this when President Zail Singh was having his run-ins with the Prime
Minister of India. And that is not a very pleasant experience. Remember that
experience and squeeze it to the experience of States, you will know how you have
created a ceremonial post into a nuisance, an absolute nuisance. | support the
election because election would again be in tandem with what the people of that State
want for the Governor.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have one minute.

SHRI JAWHAR SIRCAR: Sir, the core of our strength is federalism. As a democracy,
it is the federalism that represents us. | come from a State that is quite distinct from
the Ganga Valley; | come from a State that is quite distinct from Tamil Nadu but we
feel that we are together because we are respected. If you carry away the self-
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respect, you destroy India. We are one because we are many. Do not try to
homogenize us. With these words, | support the Bill.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, Shri Sandosh Kumar
P; you have three minutes.

SHRI SANDOSH KUMAR P (Kerala): Mr. Vice-Chairman, Sir, even though the mover
of the Bill belongs to a political party which is very close to my party, | can't support
this Bill because my party, the Community Party of India, stands for the abolition of
the very post of Governor. This issue was highly debated years ago in the Constituent
Assembly as well. Rohini Kumar Chaudhary, a prominent Member from Bihar, had
stated that a piece of cow-dung can spoil an entire vessel of milk. She was referring
to the activities of the Governor. It is all history. But this is relevant even today.
Governors have become trouble engines to destroy everything in the States. | don't
want to give you details of what is happening in Kerala and Tamil Nadu. Governors
have become political manipulators. So, why do we need the post of Governor? The
mover has given a detailed list of examples of how Governors are spending money,
how decorative their life is, how extravagant they are, etc. So, | don't want to add
anything more. To perform the role or duties of a Governor, if at all anything is there,
it can be done by the Chief Justice of a State High Court or the Supreme Court Chief
Justice. Nothing more is required. | think it is high time that we thought about the
abolition of the post of Governor. Secondly, | think almost all parties are in agreement
with the continuation of the post of Governor; at least, let us think about changing the
very name of Raj Bhavans because it is a British name. | am not in favour of the name
changing virus. That virus has affected everywhere in the country and every aspect of
life. But, these people who are sitting in Raj Bhavans think that they are Rajas of the
modern time.

So, at least, let us take an initiative to rename Raj Bhavans. Moreover, | can
tell you that these extra-constitutional, overstepping activities of the Governors must
be controlled at any cost. When we talk about the election of Governors, these
provisions are irrelevant.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have a minute more.
SHRI SANDOSH KUMAR P: It is because the electoral college consists of even local

representatives, | mean, representatives of local bodies. It is a very strong position
because if you have to elect a Chief Minister, what do you want? The Members of the
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Assembly can elect the Chief Minister. But, here, to elect the Governor, you need the
support of Members of the Assembly plus local body representatives.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude. Your
time is running out.

SHRI SANDOSH KUMAR P: Please let me complete, Sir. One minute. That makes
the post of the Governor more powerful. So, that should not be higher than the
elected Chief Minister of a State. The Chief Minister is, of course, the highest
democratically elected post in a State. Then, how can the Governor be above that?
Moreover, to dismiss the Governor, we do not want the representatives of the local
bodies.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, your time is over.
Please conclude.

SHRI SANDOSH KUMAR P: That also is a drawback of the Bill. So, anyway, let me
add this point once again that we all have to rethink about the post of Governor and
this post must be abolished at any cost. Thank you.

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Shri R. Girirajan, just before you
start, let me clarify that you have three speakers from your Party and the total time for
your Party is only five minutes.

SHRI R. GIRIRAJAN (Tamil Nadu): No, no.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Therefore, we will be only able to
provide two minutes or maximum two-and-a-half minutes per Member. It is decided
as per the roster. | cannot help it. ...(/nz‘errupz‘/ons)... Tiruchi ji, you are a senior
Member. You were a part of the Chair, you know. We work by the roster, we cannot
have our discretion. So, two minutes. Please start.

SHRI R. GIRIRAJAN: Respected Sir, thank you. Thanks to my leader Shri Tiruchi
Siva. It is the right time to discuss the Governor is needed or not. Sir, | want to
speak in Tamil.
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""Our leader Peraringar Anna had expressed a view in this august House.
When he had achieved a remarkable dimension as a leader of his times in this House,
he had said, “Beard is not needed for a goat. Similarly Governor’s post is not needed
for a state”. Sir, as beard is not necessary for a goat, the post of Governor is not
necessary for a state. The post of Governor is a high ceremonial post. The Union
Government uses this ceremonial post to appoint such persons who could act as
puppets in those States which are not ruled by the incumbent party at the Centre.
What happened in Maharashtra”? What is happening in Kerala? What is happening in
Telangana? What is happening in Tamil Nadu? State Governments are elected by
people. Our party, Dravida Munnetra Kazhagam (DMK), has been elected by the
people of Tamil Nadu with a vast majority. Our State Government under the
leadership of our hon. Chief Minister, Thalapathi M.K.Stalin is governing the State as
per the values enshrined in our Constitution. The State Government of Tamil Nadu
had passed many Bills for the welfare of people. When the Bills were sent to the
Governor of Tamil Nadu for his assent, he did not give his assent to more than fifteen
Bills. He has kept those Bills under his feet. He had delayed it for more than two
years. It is none other than Mr. R.N. Ravi, Governor of Tamil Nadu. | would like to
register this fact in this House. We have to discuss.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please wrap up. You
will have to conclude.

SHRI R. GIRIRAJAN: The time limitation should be fixed for Governors to give assent.
On several issues in India, States are also not strangers to controversies arising with
their Governors. Most of them relate to choosing of Chief Ministers, conducting the
floor test, dissolving Legislative Assemblies, recommending President's Rule and
delaying assent to Bills or reserving them for President's consideration. In the recent
times, besides Tamil Nadu, Chhattisgarh, Haryana, Kerala and Telangana, were in
the news.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have to conclude.
..(Interruptions )... | am sorry but you will have to conclude.

" English translation of the original speech delivered in Tamil.
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SHRI R. GIRIRAJAN: Article 153 of the Constitution provides for a Governor in each
and every State. The Executive powers are vested in the Governor under Article 154.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude. We
will have to move on. Please conclude.

SHRI R. GIRIRAJAN: The constitutional scheme warrants that assent of the Governor
or the President is necessary for all Bills to become the law of the land.
The Supreme Court in Shamsher Singh vs. State of Punjab, 1974 has settled the
position that the Governor is only a constitutional head.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | will have no other
option but to move on. | have no option but to move on. ...(/nterrupt/ons)...

SHRI R. GIRIRAJAN: Under the Executive Powers of the State actually exercised by
the Council of Ministers which...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. | am moving on,
hon. Member. ...(Interruptions)... | am sorry. Your time is up. | will have to move
on. ...(Interruptions)... Sorry; | will have to move on. ...(Interruptions)... Shri
Sujeet Kumar. | am sorry. Your time is up. ...(Interruptions)... It is as per time.
...(Interruptions)... | am sorry. You know the rules. ...(Interruptions)... Hon.
Member, please sit down. ...(Interruptions)... It is not going on record.
...(Interruptions )... It is not going on record. Please. ...(Interruptions)...

SHRI R. GIRIRAJAN: Sir,..."

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, hon. Member, Shri Sujeet
Kumar.

7t ot AR (SNFSM): TR, AT TG A4 Y ST A1

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Alright.

Not recorded.
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2 Golld PAR: X, A9 1 fEelaR &, Up-<l e sgrar < S|

ISUAHTET (ST, AfRId 9= : I8 BN E1Y § 81 2, I8 JE-1 IR 9189 a1 ey

2l You have a total of five minutes to speak.

SHRI SUJEET KUMAR: Sir, although | appreciate and acknowledge the sentiments
and the spirit with which this Bill has been introduced by my dear friend and esteemed
colleague, Mr. Sivadasan, | do not support the Bill because | think, it is neither
desirable nor feasible and | will give you four reasons. One is the issue of
accountability, second is the constitutional reasons, third is the normative grounds
and fourth is the constitutional debates which have settled this issue in my view.

Sir, we have to understand the difference between accountability and
constitutional authority. The high office of Governor is that of constitutional authority
and not accountability. In his arguments, the hon. Member, Shri Sivadasan, alluded
to the stature and dignity of the high office of the Governor. | am completely with him
on that. He argued that because of this high office which the Governor holds, he
should enjoy the legitimate support of the people and he should be accountable to the
people. But, Sir, for this, we already have an elected Government in the State. Can
you have two parallel power centres, one of the Chief Minister and one of the
Governor ? The office of Governor should evoke co-operation and respect and to give
further clarity, | would like to quote what the Constituent Assembly Member, Shri
B.G. Kher, had said. "'The most important principle of good government in a popular
constitution is that no executive functionaries should ever be appointed by popular
election, neither by the votes of the people themselves nor by those of their
representatives. "

Next, | come to the normative grounds as to why | oppose this Bill. The Office
of Governor should exert in all-pervasive moral influence on the State Government
and the people of the State. | will like to quote Sarkaria Commission which Dr.
Hanumanthaiah elaborately referred to. Sarkaria Commission on Inter-state relations
states, " The office of the Governor, as the constitutional head, is to act as 'friend,
philosopher and guide' to the elected Government with the Council of Ministers."" If
we have an elected Governor as is envisaged in this Bill, we will not have the check
and balance which is the core of our Constitution. How can an elected Governor
operate freely without being beholden to the party that has chosen that person to be
elected? How can the Governor think independently? These are the reasons as to
why | oppose this Bill. While addressing the Conference of Governors in June, 2005,
the former President of India, Dr. Kalam observed, "While there are many checks and
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balances provided by the Constitution, the office of the Governor has been bestowed
with the independence to rise above the day-to-day politics and override
compulsions either emanating from the central system or the state system." Now, |
will refer to the constitutional grounds as to why | oppose this Bill. In our
constitutional scheme of things, the Governor plays a very important role in
maintaining the federal structure of our Constitution which also is part of the "Basic
Structure” in the Supreme Court Judgement of 1973 Kesavananda
Bharati Judgement. The celebrated judgement of SR Bommai v. Union of India
explains in detail the importance of this role and | quote. This is the hon. Supreme
Court. ""The key actor in the Centre-State relations is the Governor, a bridge between
the Union and the State. The office of the Governor is a vital link and a channel of
impartial and objective communication of the working of the Constitution by the State
Government to the President of India." The Judgement goes on and because of
paucity of time, | am not getting into details. It is also important for the House to visit
the Sarkaria Commission Report on the role of the high office of the Governor. | will
briefly quote from the report. It says, ' The Governor in our system does not function
as constitutional head for the whole gamut of his responsibilities. There is an
important area, though limited and subject to constitutional constraints, within which
he acts in the exercise of his discretion."

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, last minute.

SHRI SUJEET KUMAR: "He is a live link of channel between the Union and the
State." Finally, | will refer to the constitutional debate. On this very issue, eminent
Member, T.T. Krishnamachari had said and | quote, " The position is either you make
the legislature supreme or you make the Governor supreme. If you adopt the
presidential system, the Governor is supreme. But under the parliamentary system
that we have, the legislature and the leader of the majority party in his legislature will
be supreme. The choice is obvious and that choice is logical." In their infinite
wisdom, the founding fathers of our Constitution had anticipated such a situation and
there was an elaborate discussion for two full days, that is, on 30™ of May, 1949 and
31% of May, 1949 and two alternatives were suggested. Sir, please give me thirty
seconds. Alternative one; this is Article 131 of the draft Constitution of 1948. The first
alternative is, 'The Governor of a State shall be elected by direct vote of all persons
who have the right to vote at a general election for the Legislative Assembly of the
State." This is the first alternative. Now the second alternative, 'The Governor of a
State shall be appointed by the President by warrant under his hand and seal from a
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panel of four candidates to be elected by the members of the Legislative Assembly of
the State, or, where there is a Legislative Council in the State, by all the
members."... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions)...

SHRI SUJEET KUMAR: Sir, after exhaustive and elaborate discussion, deliberation
and debate, the Constituent Assembly adopted this second alternative with some
modification, which is Article 151 as it stands today, 'That the Governor of a State
shall be appointed by the President by warrant under his hand and seal."
...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you will have to
conclude.

SHRI SUJEET KUMAR: Qur first Prime Minister Pandit Nehru also sided with this
argument, the second alternative.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions)...

SHRI SUJEET KUMAR: | feel there is no compelling reason to deviate from the
wisdom of our founding fathers and this is the reason | oppose this Bill.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Prof. Manoj Kumar Jha. You
have three minutes.

1. 79 $AR S ([UER): 9189 <IRAT 9184, U] Yfhdl de 3R oY 2=
drer # B 7 o S H 9 TEH Nifsd ITSal & uet W WS g, Si 19+ -31u
SfTc AT8d ¥ UNTIH & 3R I8 WM 3 a¥8 ol § I Ig AT g b FAR Jrordl
& Al & UrT 984 3181 Y 81 39 I&I b AnT 8, F7dh forg | =g & e
IR 3TAT T fI8R o SIS, | 372 AT & - Alhdid, [dere gadl

AT SYFHTEIS HEIG, Yo a9 ST a1 dl gl SIS SIYHA  Big T8l
211952 § &1, . I Re 1 & A Afes 1 98w St 7 i o TR g
HRA DI IRTL BT, AT 1. ). I A8 7 FET {6 AR &I 19 S ell TaR T2
gk g51 1957 H he =1 B1 o gaTT, Al d1. Wl g A18d o R dal & 721, a8

qret 3741 1 X fl, B! &HTCl AR AMMRY, T Y=ST A1Ig St IR FEANT g1 G|
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ARG ATSforara off, Hax el &ff 3R WIGR 3figTgc| b Al 98 QIR AT, 519 S8 &
gerr H3AT, Gl B 91 G A 3R U I8 SR )l a1l dl T8l b, el 3 &
<A B, olfch JEIHAT I SR IGHT Ta-19 71 3791 1Ry ST foran 2

"fabctt T TS5, BET db G, BE AP G,
g9l & 19714, rIT-ri7 fArrsr 1

ft BT § &) gdteg <RIl &) fewol ong, 98 fewoht wiy wedl 82 3
TG T AU Dl AT AIEd AHS &1 Yeb 9 H 5T B il g5 AT Bl
AT, 3R I B AT 918d 7, ol TG A8 [de] TR 96 9 &, offh d [T iR
T8I 939 €, Ifcw ST-3MMHiemsl TR 98 S 8 3iR 3R $Is Afh S+ -3MMdHietali i)
93 ST &, Tl 3ATY IS b1 AT [ I8 Gl §s ARDPR & (oY URRIE &b &0 &R a<h
I BT Bl 81 AR SUAHTIE Helad, H 3MId] b AR ITeR0T ol g

"N ST H 3N 3T
g5+ Tl &7 Brerer gl

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.

Wl TS $AR S W), § N6 Udb-s¢ fAme ol &g 78], % ta-se fAec|
3Mqeh! ST fas | qd SIaRT b1 el Tl WY, SRIY -1 TR ¢ 11 H il
T BT AT?

SUAHTEE (S1. AR 9= : MY THRT A1HAT T R | ...(FALH).... AR, AT
DS DN ..(GLT)...

Y1, 7S AR S1: R, H U8 B8 8T AT ...(AYTH)...

ISUMHTIL (ST, IR YT : A1 RS i, Wil | ... (SAILT). .

91, AT HHAR 12 R, AR TTSH H I ARSI 4TS aTell 184 HabTdl S HoTg|

SURIHTEIE (1. AT I : 3T BHeare]S BN, AR ...(FGLH)...

1. ATl PR $11: X, H FHedrelS bl o, S H IRl HIg a1l (ST ..(aem)...

129



130

[RAJYA SABHA]

ISUFHTETE (ST. IR =) : IfeTy, 319 319 SIfeTy]

M. A FHR F: I3, H S D1 Aredl § (b o1 a0t J o) fquer 7 2, a8l
ol ASTgd &1 STl &1 3 SId 8, di? TR 189 60 URUT [quel &1 B B
I €, I fager § g1 oI €1 79 O e 9 €, Sff SelifaeT e H 9T | 99 S
g1 A & TRPHR & IR H... ...(FIEM)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude. You
have only 30 seconds more to speak.

1. HIST $AR S1: 371 ST, 319 U 1 garsy (o 3R Ui a1 ERf 41 $ig a1
S BAN?

ISUFHTAE (ST. IR YT : FHAT FAIST O

1. WA HHAR S1: AR, AT A JAS S D8l Al H U dIel STex by, Sl
qSTh] g1 gRacil 2| H ISl § Y 721 2T,

SUHHTEIE (ST. AT IAT) : 379 37T B[S DI

1. FH1 $AR SM: IR, H g1 8T g1 99 Bl I159 IiFAd P J@SCHT Bl
DR Bl AR, Y ! 16T FawIT H Y b1 BRI FdTel I8 I & (b JBR
QY oIc I &, JBRI A WG Rl 8, BRI al IR R 8, offh argd
RIS &b TI BT ABTR, FFYRH BT DR 75T B TRBR &b U 78! o
AT SYFHTEIE Sil, 37 H § U1 ITcf bl J&| FAG BT AT q1 Ih
f&am, BTetifes ¥N ach § Hs Ml A a7 o fora, AfeT # a1 we=1r argm 6 1o
P UG WX -- RAifdh MY bvg BT AT H SHIAT T8 & -- U a7 9 81 fb s 3R
15T 6 G H SNl SR Sil Bl JaeRoT &Y fh 1T bs A WRI 8] AT &7 2
U JghR] G 8, Sl.... Gx, RIS 1, TP 99k F U= 91d W B30 dl
3T 4T 3BT I ST, 31T dTER HIZQI b H Biaar 78] GAs| 8-, A1 Aedi

& M - ...(TILH)...

Pl ¥ ToIY 78] 3Tl

ygel 377clt oft §Te7-v-faer 4 &4,
379 a1 &1 v 8] 377,

P14 fareT J& & TSI Miferd,
o4 gH @l 7R T8 3Tl




[ 8 December, 2023 ]

S1Y fBv, WX

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, hon. Member, Dr. John Brittas.
You have two minutes.

DR. JOHN BRITTAS (Kerala): Sir, | will be very brief. The slogan of hon. Prime
Minister is 'Cooperative Federalism'. The tagline of G20 was '3Ds - Democracy,
Development, Diversity'. In application, in implementation, the 3Ds is like Destabilize,

Disrupt, Defame. fpamT? SNV TITFT'ﬁW cal Destabilize, defame, disrupt GEE|
& oI 37 BT U T &, I T4 AIgd | AR <2 A 349 41 I8 9t W81 81 e
31Tl 3TaTe, STF TR & Bel F TR, d qR-IR T&1 AT 72 T, S74 I8 ofifrgl
..("AY)... Sir, my only request to them -- | will be very brief -- is that if at all they

want to ensure democracy, federalism in this country, let them adhere to cooperative
federalism and remove all those people because in our country, there are two areas
now. Like flood-affected, drought-affected, there is ED-affected area and Governor-
affected area. Let us finish with this. Please pull back all your tools and ensure that
your words are implemented. Let there be no difference between your words and
deeds. Sir, | respect you and, that is why, | am going to sit down. Thank you very
much.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, hon. Member, Shri Khiru
Mahto. You have two minutes.

£ 9 FEdl ([FER): Suqwede Agiey, § 79dT g & a9 aRewd H rsguTali
3R SIRTSIYTE D1 R UfshaT qA 31 fShaThelTd IR & alldha = & f2d § T8l
g1 HIIgT & YW 3TJeds H Hel 1 8 fb 4R 5d] b1 §e BRI 3R Sl g1
ATBAi® dRid 9 Gl g8 WRGR & fAurdl Bl § Igurd & WY § I TR
ST fg<h eaf<h gHIT | TRIT Bl BWIEY BRI A1 I§ WIRA &b FEG YOTell Bl
3UHTT 81 H yTad {8 | rews 153 & e H GAd Bl GHAT B U

RN e W Jes 153 & R & Gl BT AHAT B Y PHal
Tl § 6 TSudTe 1 fh U 197 Y &1 RIRERT & S a@niey iR e
HRUTY gg Rh B TR I9U9Td & ST & sqred i & gRT foar s
ElEN

H a8 A URIad acH ITJTes 155 B S8 ARNEd JTws 156 Sl
RISIUTe & fFated 3 WA §, SHS! TRRATIAT HT FHT BRI Y AT g
R IR YR Wg e ufd, e U7 R X5 99T 9941 ©, ST TR II5al
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& faamHse JouuTe, faam™ 997 iR fau™ aRue 3 994 81 o1d: 19T TR e ufa
D1 19 AYTel ®Y A aiferd Aiaal iR gt & gRT a1 SIar & S TR
TSI 1 19 I ©U A I A Faiferd Qe 941 qewii, 9m g,
TRYTfTH1RT AR TR 1 & fatfera Sewai gRT fovar s =nfeul

RTSYTE/ SURTSIUTA T JdT ey Irseufa o Joft 9x iR 81 ety org=i
STOTTAR ST BT IATIAROT [T 377 75T H DR Fhll & IT UGHH DR Fhdl
2| TSAUTH DI AT B Dls AIGT D GReAT el 5| FATTY TSI g IRBR &b BT
DI HSYCAT TR I8 ST & 3R W fade A BRI 781 HR uTdl

IR I Uf] Bl TIRE 5T BT faras 8.,

SUHHTETE (ST. AR U= : AT GG, HIAT conclude PR

it We A=l : 3R IS U BT ARE B AR THR IAD] 8l Bl Bic U
B A1 STl Tad = gidx (91 fhdl gara # 319+ g1R¥icd &1 fHdg = &= uree|

SYFHTEE (ST. AR T : A1 Ga¥, HUAT conclude HR|

N W HEal: TH.9R. s 919 YR 9RGR, 59 hdd § rITerd - el o7 fh
"fHl fl 5T FRBR B TGHT BT B I9THIT Dl SIS [Agrsd § gHT1 |
RTSCYT 2T I | Ul 198 ARBR B TR IRIT0T BT HidbT <A1 a1yl

SUHHTETE (ST. AR U= : AT AG, HIAT conclude B

it Es wgar: e i & a9y w9t Qi = st o FRgRe a1 gaTE @1
HTH AT 4T & 1077 & fog Bl f&=m 11 ATsirel & 75 99 & 918 31 Hidd §
ST AT ¥ 3IRT 97 & MR HIRT B TahelT, ST 3R HHYAT Bl Blg Gkl 8] &
$G TRDR §RT GOUIRT DB o ol § IrsqqTell o Hare &1 Goid o+ ardl a8
D1 FHT DR g

o oRd (S1) St aw Ren) (@Ram): 9 Suavrege weiey, #9 fede
?jfﬂ, But, | will see it through the eyes of nation first. SUISHAT H checks and balances
g, STH ATHSTRI 31R S0 g1 984 STRax 2| § gar1 g b TR A8 Bl Rl
HEl 3EH BId %\*I ot 39 bzl 9 tb?%, a9 @ constituent assembly ¥ feea ¥
discuss 31T T [ TR P gefde T ST IT TR DI U ol TaTHE @IS B | H
SRISTICIEUINCIASTCRS] T H, "Governor is incompatible with the parliamentary system
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established in the States. The mode of direct elections is more likely to create
conflicts between the Governor and the Chief Minister." T& constituent assembly T
STFE &, SI HfAem= |91 =1 9 {5 iR I1aT12d SRS @] Sit &1 91T g1l |idem
g1 894 Mf&dha 370 Wi scrap fopaT| s} il 7 I8 foran ?JT%?TS’W‘[emporary

measure B So, we have all respect for Baba Saheb. "The Governor being only a

constitutional, nominal head, there is no point in making elaborate arrangements for
his election and spending huge amount of money. The election of a Governor would
be entirely on personal issues and it is not in the national interest to involve a large
number of voters in such an election. An elected Governor would naturally belong to a
party and would not be impartial. The election of Governor would create separatist
tendencies and thus affect the political stability and unity of the country..."

"...The system of presidential nomination enables the Centre to maintain its
control over the State. The direct election of Governor creates a serious problem of
leadership at the time of general election in the State. The Chief Ministers would like
his nominee to contest.” H nation first IR dTURT TS| HT Ga Uiel AT T HIHIR
H | foan 9gi U9 gTard U1 81 Y ¥ o ITa9R 3191 A7 Usirse e o & Ryarg
Pls 3R IRT A8 ATl Ig B AT BT a1 81 Presidential Government, JT=T
SR . 1. BT 19 BE AT db AR g 3R SHD o & d1g Wl Sl AR-4TS,
AT H T IR §U 3R 984 A1eid g, ol § I8 By [ nation first b HE-TSIR
presidential rule ﬂShl', Eb_é Gl Armed Forces Special Powers Act AT =T Usdl %,
ST Eastern Sector & oFT Tl BHARI G¥HRN I ITBI withdraw HY forar, oI
democracy mature 819 ol oI AT 189 1 Bl o1, S99 avg § Uog &l
f5Teh BTN 39 G 9@ © [ Alqd dhal ddb ygdll Ty $7H) QT i Si o
TTAHE = U TS Wfel IR AT TR for|

HEIGd, |IH TST unconstitutional B AT fh oA BIC 7 W SRNGT B
e wferamie 3 O Ui fhar ok i9-H wam=Ert 3 ff fhar - S99 99 Rajiv-
Longowal Accord ¥ gal, Py accord gy SINERIRCEIFS XAdeol-Iq-1 ISEEEINE!
are fegr anl St At aTfehRear § UTHl S ]8T 21 3l el SiTefer SR R g9
U, AfhT 3199 BIC HTS ERATUM BT YT {19 &1 BT BT 7, STy Hex Bl "'
T P HUR B 98d S]] &l T 81 ST feh B8, the debate is that the Governor
should be elected or he should be appointed. | am totally for appointment of

Governor because administration T %acl %\* fr @HI?F)@II ff federalism ¥ %\r, dissent 91
g 3R AR @l gHAd W Bl

SUHHTEIE (ST. AR IH=A): A1 SR, 3T B[S DI
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o. SR (Q1) LWL g (Rer): St 9), e[S B 8T gl HIR command and
control ®T %l & b Unity of command Rl ﬂT%Q, multiplicity command Al within
limits 81 Fbe! %\’, dXAT Iz federation gC TrerTﬁ AR HY DY examples i f%{QI
Rrarerr St 7 ®81 fdh BRI otb mature &1 el BIel ATE AT SHIHY! &b &1 I
?ff, 57 it 9 ey belong CEGREGIEEEaR opium of the people et Al FHRT
o 650, 750 TTH & conglomerate | TRER Yol Sil 1 gahgl fham ATl & f¥=7-
=7 9TTd €1 IAH unifying factors B

YIS (ST. AR 93 A1 GG, AT Bl S DITTG| AP BE (HTe X
B b T

o. SR (1) LUt a1 (Rel): 3R 6wpic, B9RT R IR Bl sl §
TISH I UTdal &1 UTald &%l Governor should be a representative of the Central
Government. He should achieve the checks and balances and it is a must for keeping

the country united. Thank you.

1. 79I AR S : IR, A GG o el § (6 ds DI AT IR I BT
Y| AR, AT HE1 & b "' 2req 781 BI41 @MfRy|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri M. Shanmugam. You have,
unfortunately, two minutes. You have three speakers from your party. So, | will be
able to give you only two minutes. Please start.

SHRI M. SHANMUGAM (Tamil Nadu): Thank you very much, Sir.

Sir, on behalf of my DMK party, | would like to thank my friend, Dr. Sivadasan,
for bringing this important Constitution (Amendment) Bill for discussion.

As per the Constitution, the role of the Governor is only ceremonial and he is
titular and head of the State because he is simply nominated by the President, in
other words, by the ruling party at the Centre. He is supposed to be a bridge between
the State and the Union. Our party, DMK’s former leader, Dr. Kalaignar, and the
present leader and Chief Minister, Thalapati Stalin, have always been insisting that
Governor should be appointed after consulting the State Government. In India also,
the founding-fathers of the Constitution have observed that the convention will be
developed whereby the Governor will be appointed after consulting the State. The
role of the Governor is very limited and is bound by the aid and advice of the Cabinet
which has been reiterated by the judicial decision umpteen times. The Governor of
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Tamil Nadu is overstepping his authority and is publicly criticizing the State
Government and its Cabinet decisions.

Sir, the Chief Minister has the mandate of the people and is the elected Chief
Executive of the State. When our State Government took up the matter, he is not
giving assents to the Bills. He is sitting over Bills. The Supreme Court expressed
serious concern over the delay by the Governor on giving assent to the Bills passed
by the State Assemblies. When he returned these Bills to the State Assembly after
the Supreme Court’s observation, in a special Session, all these Bills were re-passed
by the Tamil Nadu State Assembly. During the Special Session, our Chief Minister
accused the Governor of insulting the Assembly and the people of the State by
returning the Bills, adding that the Governor of Tamil Nadu returned the Bills without
stating any reason. Once the Bills are re-sent to the Governor, it is like Money Bill
and he has no option but to give his assent.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI M. SHANMUGAM: But he acted with an ulterior motive by sending all these
Bills to the President. It is very unfortunate that the Governor is preventing the elected
State Government from implementing various schemes and programmes through the
legislative proposals. The issue of Governor being ex-officio Chancellor of State
Universities is also to be reviewed.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | will have to move on.
| am sorry. | will have to move on.

SHRI M. SHANMUGAM: In this connection, our State Assembly has passed a Bill to
make the Chief Minister as the Chancellor, but the Governor has not given his assent
to that Bill. It is because of that the functioning of universities is affected and students
are not able to get degree certificates ...as convocation programme is not being
finalized.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Last sentence, please. You will have
to conclude. You will have to conclude. Thank you, hon. Member. | am moving on.
Thank you.

SHRI M. SHANMUGAM: Many demonstrations and signature campaigns were held in
the State of Tamil Nadu to recall the Governor.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Ajay Pratap Singh. | am sorry.
Nothing else is going on record. Hon. Member, thank you. | am sorry. Time ran out.
Hon. Shri Ajay Pratap Singh. You have six minutes.

it 31T yag e (A= UeeD): SUNHIIE JEISd, A qel 39 91 G Bl
b1 T, g9 oY 3MTue! g=ydre| A1y Rrarerd St gRT 511 weng fagae
BT R IR BT 2, S (A8 & fauer § dia & fog § @er gorn g1 H g9 faue
¥ 39feTy d1e ¥aT § 5 3R ST §RT I 1Y HeNe! Bl I8 e WhR B o]
g, d1 $hg T b Al TR IR 1 ST &1, dfh sTb A1 &1 A1 39 Gl &
DR BART ST BASIR BRI 9 & A WIRA DI JFURN WR IR $A ,
A <2 BT JTYRVNT TR fIIR HRA &, Al A% (TR | Aoga <21 I 81 Fahel B,
g BRI $5 A B, TR Bg HHSIR 8 QI Tl BHR] 20 WS-T$ 8l S|
3FER BN fauelt it et 371 Safidt @t a1d axd §1 fafdedr § gaar v
g1 W 3BT oGl 8, Al T i1 dab J fAfIerdr & wed=1 &-d 8, 98 < B
ThdT & foIU WaRT BT &1 AR S AT N1 {10 Xree ey 7, g fafaerar ¥ uhan
&1, YhTHBAT Gad ol BN 9 & 37ER 371d U¥ d<d &, [T BRI AR 9 b
2, U ARDIIDH 919 8, Yeb AP Y 21 SIfeTT 8F AT one nation one people
Y AR TR A% B &

g9 AT 7 o1 A g™ &1 il fham 2, WierR BT 2, e JeR i)
T oY ARBR 8l, hg INBR &1, d IRBR JdTfald Bidl &1 897 I9 Afaem T &t
YB3 &1 U @l & b, 'WE, THE PEOPLE OF INDIA ', '8H WIRd & A" I9H I8
Te1 forem 1 &, '89 Hed Ye¥ b o', "B PRl b o', '§H SR UG B ol I
IOH '8H U & oIV’ BBl AT & AR §H HRd & Al F f5 HlGemT o1 iR
a1 2, WeR HA1 &, IHD YR TR IR DI GHKT AABI BT FeTel Bl
9112y, fhR 98 918 Big 19T ARBR 8, ATe KRS BIRUNTM &I, ITe JTH Y2
811 98 WlAeT & AR Falerd 81 Y8l 8 AT 8] 8l W&l 8, I8 o Bl e
g, Afagr &1 aRurer 121 81 T81 8, d1 39 i & o ReeR) §t g TWRaR
®I 21 I PRI &R & oY a1, SHeR! SR 9 -HI IR ARG q 6l
BHTH BHR AR D5 AIBR & AT, el iR B 2

IS, H &1 IETERVI Il g [ AR DI YRTehT fhe=1l Ageayqul 81 TN SR
ATEd 7 3741 ST -HTHIR BT &8R0T AT 21 37T FHI B TR SIS Sil Bl FRI]
BT R SIS S TG & w4 H 370+ YT &1 =19 STR-HHR H 8] B,
Il SIS 3ITST ST - THIR WIRA 3 3Tl &1 bl 81| HIG, STRel A8d 1 Goid &
Iyare &1 A 7 {1 §1 USTg & BT b1 81 1Y Y| 8 Ta-R Wl &b IR B
I8l % BT R R U1 311R 3R 31T g8[ UR 3fcdhdls Gdl &, FHIG gl 7,
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I8 3! WAT &b BRI AT 21 H Rrarerdd Sl o yreT AHsT Fabdl g, offh AR
Tad U T8 8, $B Ta- 90 W 2§, RT$ R uR g e o ga Bl
$RS Ui DI Sl T8l Il g WRDR Al - Fg&IuE WRHR, I WRDR Bl D
QIR 7 W foma, dfed wie 7 W famam

IS, 3R BH GRT 356 B SUINT B A1 B, Al D] Sl FIEID GouN
forar g, 98 SRy aict 7 fovan 2, qd vers = wenifa sl Sfam witeh =1 fomam 2
SR 51 IR GRT 356 BT STAN fhaml S79 98 IR 31T W& 8, e &R
RISTHICTET H TR & Uil U g 4T UeT g5 81 519 89 9Rd & IR § 999 ©Y 9
freR ®Rd €, A1 UK & &b gk Bt YHDT1 Aecaqul 81 § 3 Fd1 Bl I8 9 WROT
feTT= =m8ar § 1o Sl Tk 1 YfHeT &, TGk D1 UG 2 ...(GHH). .

SYHUTEIE (ST . AT YTHAT) : ST Y19 FGE ST, HUIT FHI BHITSTg|

7Y 31919 w9 Rig: IuqwIede Sil, § $ad a1 e 3R ol

HBIG, I DIs 718 1A 61 &l ST 7Y [T T -9 Bl A3 =1 ared
8, b ! UIYcI¥ Pl Tsd BRI A8 &, dl IS TS Bl YUllell el 8, dfeh I8
YOTTeAT U 1ol | el 371 X1 31 3R H &g, b I8 AT BTl | Fell 31 81 &, ol
Y PIg STTRAIRE 1 &l AR H WRGYT, AR, GaIg UTH AN &) IuHIEe
SiT, A DI F? A MG & TG 81 A, SN FHI-FHY TR I BRI fdT B U
A AETSY &b BrAbId § I 5 HETSYe & ©Y § SHART -9 faurford o, o
ARTSIYG] H 4T A=) JoTTell 21 Y| 99 SR J81 IR Rydhex 31T, A1 98 Ay &
HY H YT TG B BIeDR AT AT| FHR &l Sd AIBHIE T 7 AThHT febar 2T,
IE GAGEI VD DI AR FATDBR YT IS AT 27 SR TS A YA 997 Y6 gl
33T Bf, AT 71 S UITell B AR fhaT 21 ..(caem ). .

SUAHTEIE (ST AR 913 : 35T UTY R4 Sfl, $udn dhaels dify|

it 3T yad fg:  ITWWIEge Sfl, SR Ud d9 - WX YT =01 3@ &,
I TS Y- DI GohdT D! AT BRP IGT 2, U 9! UIYeleM DI TS HIA 8,
a1 &4 $9 YUITCll BT 3facia BRI 81 U AR Ay AR Riarera Sif 7 <
HeNe U fdn &, § 9 e 9 3r8qd § 3R 39 Weng 98y 9 &1
feRTe BRAT § 1 SUAHTEE, MU 1 TB1 UR dlci Pl GRS 8,5 ofg e

Igd-9gd g=gdIg|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri P. Wilson. As you are
aware, you have got about two minutes.
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SHRI P. WILSON (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you very much for
giving me an opportunity. When the Constitution came into force, the Constituent
Assembly members thought that the Governor will be a guide, friend and a
philosopher, that he would, actually, facilitate between the State and the Union. That
was the impression the Constituent Assembly Members had. They thought that these
functions can be entrusted with the Governor; therefore, the Governor was given the
functions of Executive Powers, that is, to carry out the Business in his name;
Legislative Powers, that is, to give assent to the Bills; and, Judicial Powers, that is, to
grant remissions. But, Sir, though the Governor is given these powers, the actual
Head, the de facto Head of the Government is the Chief Minister. The Governor, who
is the unelected Head, is only a figure Head and is a de jure Head. But, today, what
is happening? He has to act in accordance with the Constitution; he has to act under
the aid and advice of the Council of Ministers. If you see how the Governors are
functioning throughout India including that of Tamil Nadu, Kerala, Andhra Pradesh,
then, | would say even of Karnataka and West Bengal, you will find that they are
completely ignoring the aid and advice of the Council of Ministers. They think that
they are a super-constitutional authority. They sit over the Bills, they do not give
assent to the Bills, they sit over the files, they do not even act on the files or under the
recommendations given by the Council of Ministers. Sir, time has come where we
have to think whether this post of the Governor is required for a Welfare State.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI P. WILSON: Therefore, Sir, | would only say that the powers of the Governors
can be given to the Speakers. The powers which | have just mentioned before the
House are all the powers that can be given to the Speaker of the House. The Speaker
of the House can exercise the powers of the Governor because the Governor has
become a liability to any democratically elected Government.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, hon. Member.

SHRI P. WILSON: They do not act in accordance with the Constitution. They are in
confrontation with the elected Government. So, time has come when the House has
to debate about the powers of the Governor. The Sarkaria Commission has come
down heavily, Punchhi Commission has come down heavily and the Supreme Court
has also come down heavily.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, hon. Member. Please
conclude.

SHRI P. WILSON: Like Article 356, where Supreme Court gave a check and curtailed
the powers of the Governor, the House has to discuss and see that the post of the
Governor is abolished. Thank you very much, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Biplab Kumar Deb.

i fIge $IR <9 (ART): RIS 959 -dIRAT A18d, AR T .41, RrareraT it
ST spTsHe f9d o €, # I9@T foRly 3afoy &-ar §, Rifh I8 hevd RICH &
RITH IS ITcT HeH Bl JAToThd I SIS el RIeH & 919 59 aRB I
3T &1 [ T | Sl YAl &, d ed & [ el FeeH dl AR 918,
Al hexd RIeH Bl SRRl 99 & fov S o9 8, 98 &g IRBR &I OB I
TR 8l 9T Bl 3Thel IRBR T ol (a1 S Fdbd &, Fifdh I & I S
feUTcHe &l BIdT &, I9g & YN YacHd 3hgd fSurcHe 98l 8ldl gl U 98d
AR fSUIcHTH &, Sl 78 GRPR & YT &1 AU I IR 3R 5 IGRHR &
drF U = 841 =11 3R 9 = &1 Sl Jd Afh 8, 98 TaR gl TaR b HUR
(=TT d BIaT 8, T 781 BIaT &, H S°H 781 S|

eIy, SHb 12T B 91 § 319+ 7= Bl Geb 1l Il a1l g1 H SfF 2018 H
3rqRT &1 &= FAT 941, AT g8l 25 Al db HRIFRSH B, AT AN bl TRBR AT
JEI I BTH DR BT AlD] (ATl I FHI IR < W ¥ RIFRE A3 gRT 931 I8
G il 1 o F219RT H 'golden era' @reT R8T 81 i o171l o1 fdh G8T 'golden era' &el
&1 8, Al g A 99 & 918 9gd 8 e #9 wisew § s, Of udr g f&
AR BHUR 13,000 PRIS BT Hol AT, [ IR FSRIE <1 g9l ATl $oR dl ¥ I 4
TR g1 AT % g8l 'golden era’ =et JBT 7, YXI T ¥ I A1 MFRER &1 AR
o 1 <=1 o1, ST {6 SR 20 ATel 98l & &g #4301 37 3, 3l 91 v 9, s¥fery
99 980 S8 o1 fh 981 9 Al el S9E a8 #9 AsheRue § e, it
ffRer & w8 | SR <7, 1 91T fh T8 YRT BT 799 Folil d& -8l &1 981 Uh
AT HRRCH & WU H 81 8, I8 D] MG gl d ARG $l A &l Sid
ITh! SRR ISl B, d9 d R & WG Bl 794 &1 s4afory o9 ff #iar i,
R o HIIHT UR attack AT, IHDB! HHGIR BRAT - T8 RIS B WHE & H
FEdl g 1 A A, 8 @9 31 §R-4R Bis ST 3R 1l 81 91 WRd &
ATHTI XU | 37 STISU1 89 39 < & AfIET & HUR Hald Sol ad 8, ST < &
RIRCH & $HUR FaTd ISTod 8! ...(ag™)...
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please. Please. ...(Interruptions)...
No, no, it is not going on record. It is not going on record. Address the Chair.
...(/nterrupt/ons)... It is not going on record. Please.

oY f9ga $9R 39: TR, H TET TS Folll SR) A, ST H 99 W 979 o 95
HRAT g1 IR & AT 98 auif 9§ =18 2 I [ 981 99 WH A ol 18, Ty
FRIRCH & IRV I8 81 Ugd Toi U1 8T A1l H AT AN SMHR I8 I b Uh
T A1 FRIFRT Ut it # 15 3R IR 26 Sas) I W ~Teel Yol el
HERAT AT I8 S8 21 918 3 519 I AR §Y, Al Tel Foll Baxl ol &l I8

TS Bl ... (TALH). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please address the Chair. Hon.
Member, address the Chair.

31 g PR 39 AT SUFHTEIE HBIG Y, H BIUF & Uel. SIHTZT Sl Dl 1l
d IR b IR H giel 7 V2 o, Feed & aR H a9l X8 A1 WRAR- Sd1 9ISt bl
TSI AR AT P d1G & AN A fhel W AR & A1 IRGALTh ©Y I IR
T fha1 51 39F ol § o1 ARBR @1 YIS A92MITdl g1 §9 O¥8 & Sl | GO
T T B, 98 S & S | fBar T gl ... (aaE). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No, | am not allowing this.
...(Interruptions )... | am not allowing this. ... (Interruptions)... No, no. This cannot
go on. ...(Interruptions)... No, no. | am not allowing it. No, no. ... (Interruptions)...

3 g9 PR I9: BUA & UPA-1 Bl ST UIST o Juic faam garm ol
..(TAT).... SHfY H SYAG & B3] BT Irerd g fF MMIDHT TRBR DI FIH STS]
=T RIRTT - g8 97 JUIS X T, 39 ARGR F RE ...(Fag ). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please address the Chair.

7 fga AR 29: 3777 I8 SRIY [P BART ARBR & 377 & d18 &4+ bl 9 GRBR
BT IRFIUT D dIh A 81 FRIAT FHR TR BT T TP F B BT 814 g,
TR HeMed Ul S & AFTGRE ¥ 19 &A1 81 8, YIvH & qrige= 4 &
& BRAT BIAT 81 VT B3 & FHI | BT AT, ST T H31 & AFGIHT § H1H foan
ST ATl VAT BN 99 H 81 811 &, $AllY [ &9 AL $I A Y B R
2|
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AR, SATER WXHR Sl 4! JE[ 181 &1 I 91 W2 I [ 8T8 DIC 7 IS &
TR D1 AT DI, TATAT IR BT <A1 ARV I I 59 I H &g Plc ° I
SATET Sl intervene a1 &, T8 UIReR] ST & H&F A3l & HUR (6T &, I HMH-
BT b HUR fHAT 8, A I IS Al DI 8T <1 A1RY, SHDI resign B o1
T8y

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, last one minute. Last
one minute.

il f9ga $AR I9: FBISY, PR BIC H By [AYI IS AR BIC IHD! IATATFAT IT
FHTAEAT B AR gafery daenfe Rived # 98 gU afts 9 9V - Ty 59 99 #
TE1 B3N & 31X 37T W1 T&T BT

§ AT € P 39 e ¥ 39 9 IR -1 eRii 7 370+ favy W g,
fepeg RT AT & o Ta=R a8 STHI &, Hifh bs ARDBR b A1 I BT Sl
AHSD g, IR &b (991 IS o9 T SN AR ST 991 397 7 b /Dbl 39
RReH H 3@ B & I ST 21 SHIY 91971 H1ed + |idgr & J1eg9 | S Ried
AT 8, SHH B9 IHI-FHYI IR d8d IR JHSHCH [ 8, FTdh! sevd o, faveg
SHD] PIg ST T8l 5, ST H 3HDT GR foR1g el gl H HRd & ARG & uf
freST TG g SiR H 39! WY dierl § e 3177 HTeRiaTs Bl$ $R IR & AL &
gfr 81 IR 31 98T, g=Iarg |

THE VICE-CHAIRMAN (DR. SASMIT PATRA)3 May | now request Shri Naresh
Bansal to start?

it TR G (STRIES): SUFHTEI ST, IR BT A &l...

STFHTIS (S1. AR I : It g FaT Ui 991 BT AT T AR Sf, ST
TRE YTgde WER e MU, I MY 379+ Wi Y& HI| |l Ui 91 b ol
AT AIRE GTed b7 39T AT fh 37} Werel 39 forw Sid|

SPECIAL MENTIONS

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, permitted Special Mentions.
Ms. Indu Bala Goswami -- 'Demand for Stoppage of Vande Bharat Train at Pathankot
Railway Station'.
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